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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No(s).7366-7367/2010

(From the judgenent and order dated 26/02/2010 in WP No. 25910/ 2009
and WP No. 26083/ 2009 of The H GH COURT OF A. P AT HYDERABAD)

GOVT. OF A P. & ORS. Petitioner(s)
VERSUS
M S OBULAPURAM M NI G CO. P. LTD. & ORS. ETC. Respondent (s)

(Wth appln(s) for exenption fromfiling c/c of the inpugned
judgnent and prayer for interimrelief and office report)

Wth S.L.P. (C No......... /2010 (CC 5969-5970/2010)
(Wth appln(s) for permission to file SLPs, prayer for interim
relief and office report)

WP. (Crl.) No.66 of 2010
(Wth appln(s) for directions and office report)

S.L.P. (© Nos.17064-17065 of 2010
(Wth prayer for interimrelief and office report)

Wit Petition (C) No.562 of 2009
(Wth appln(s) for ex-parte stay, permssion to file additiona
docunents and exenption fromfiling OT.)

S LP (O No........... /2010 (CC 16829/ 2010)
(Wth appln(s) for c/delay in filing SLP and office report)

S LP. (C No.......... /2010 (CC 16830/ 2010)
(Wth appln(s) for c/delay in filing SLP and office report)
[ For directions]

Date: 19/11/2010 These Matters were called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTI CE AFTAB ALAM
HON BLE MR JUSTI CE K S. PAN CKER RADHAKRI SHNAN
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Gool am E. Vahanvati , AG
T.V. Rat nam Adv.

For Petitioner(s)

In SLP 7366-67/2010:
In SLP 17064- 65/ 2010: Parag P. Tri pathi, ASG
T.V. Ratnam Adv.

In CC 5969-70/2010: Kri shnan Venugopal , Sr. Adv.
P. V. Di nesh, Adv.

Si ddhart ha, Adv.

In WP 66/2010: Mer usagar Samant ar ay, Adv.

In WP 562/ 20009: Prashant Bhushan, Adv.

In CC 16829/ 2010 and
16830/ 2010:

Soli J. Sorabjee, Sr. Adv.
P. P. Rao, Sr. Adv.
Mukul Roht agi, Sr. Adv.
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K. Raghavachar ayul u, Adv.
Madhukar , Adv.

Pragyan Shar ma, Adv.

D. Julius, Adv.

Gai changpou, Adv.

Sridhar Pot araj u, Adv.

P. P. Rao, Sr. Adv.

Mukul Rohat gi, Sr. Adv.

K. Raghavachar ayul u, Adv.
Sridhar Pot araj u, Adv.

D. Julius Rianei, Adv.
Gaochangpou Gangnei , Adv.

For Respondent (s)

H. P. Raval , ASG
Aman Ahl uwal i a, Adv.
Asha G Nair, Adv.
R S. Nagar , Adv.

D. S. Mahr a, Adv.

Rakesh K. Sharma, Adv.
Kri shnan Venugopal , Sr. Adv.

P. V. Dinesh, Adv.
Si ddhar t ha, Adv.
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Ani t ha Shenoy, Adv.
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UPON hearing counsel the Court made the follow ng
ORDER
S.L.P. (© Nos.7366-7367 of 2010 and Wit Petition
(© No.562 of 2009:
Pendi ng further orders, we her eby
the Central Enpowered Conmittee (‘CEC, for short)
to submi t it's Report on t he subj ect-matter
pending S.L.P (C) Nos.7366-7367 of 2010 and WP.
(O No. 562 of 2009 after heari ng t he
parties. In short, we want to know whet her nining
is goi ng on in t he forest area in t he
region restricted to six mning | eases granted in
favour of Ms. Bellary Iron Ore Pvt. Ltd., Ms.
Mahabal eswar appa & Sons, M s. Anant hapur
Corporation and Ms. Oobul apuram M ni ng Conpany Pvt.
Ltd. in the first instance. The affected parties
will submit their representations to the CEC by 29th
Novenber, 2010. On receiving the representations
t he CEC will hear t he parties concer ned
before 16t h Decenber, 2010 and wi | | submi t

Report to this Court by 5th January, 2011

It is made clear that hearing before the
CEC will be confined to the afore-stated Lessees,
for the present.

The Registry is directed to issue notice to
all the respondents in WP. (C No.562 of 2009

Dasti service, in addition, is pernitted.

Pl ace these matters on 7th January, 2011
subj ect to over-night part-heard, if any.

The Regi stry is al so directed t
this Order on the Wbsite.
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S.L.P. (© Nos. of 2010 (CC 5969-5970/2010):

Permission to file special |eave petitions
and additional docunents is granted.

direct
of
af f ect ed

Bel | ary

M ni ng

on or
it’'s

0 upl oad
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Exenpti on al | owed.
I ssue noti ce.
Dasti service, in addition, is permtted.

[ T.1. Rajput ] [ Madhu Saxena ]
A R -cumP. S Assi stant Regi strar



